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OA. 39 of 1996 • PARIIO1 ROY -VS.- U.O.I 
44 of 1996 - R. L. DE -VS.- U.0.I. 
45 of 1996 '. RB.UL.-VS.-U.0.I. 
46 of 1996 - H.LMIT(_VS..U.0.I. - 
47 of 1996 S,P. BHATThChABJ.-VS.-U.0.I. 

& 350 of 1992 - S.K.BAWRI_VS.-UO.I. 

Present: Hon'ble Mr.Justice h.K.Chatterjee,ViCe-Cháir1Tafl. 
Hon'ble Mr. M.S.M1therjeeS&flifli$tratiVe Merhber. 

) 	
te of Ordert 27.6.97. 

For the petitioner: Mr.M.M.ROychOUdhUY,COUfl$el. 
For the respondents: Mr. PC.Saha,counsel. 

OR_R 

the 
30th sides appear. Jd,counsels s.thnit that all/cases are 

enalogcius. 
Hearing the ld,counsei for both the parties and on 

peiusal of the application and annexures, we consider U ese 

(except OAno.350/92) as fit case for adjudication. The 
applicationSAV 	admitted. Respondentsi1 f i)e 
reply at least a week before the next date. 

l, 	 We also direct that the ove-mentioned matters 
including OA no.350 of 1992 shall be fixed for hearing 
on 1.10.97. 

(M. S.Mherj ee) 
Member(A) 

K. Chattrj-ee) 


